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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, EASTERN
ZONE BENCH AT KOLKATA

In the matter of:

! L Disha Bharti
‘-')/ f“\'.‘d[’ 1 .
3‘ F.egr Vot ...Applicant

EEYIN
"'L\

-Versus-

The State of Bihar & Ors.
...Respondents

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 4 (Municipal

Corporation, Saharsa)

I, Prabhat Kr Jha, s/o Kamlanand Jha, aged about 54 years, by occupation
- Government Service, presently posted as Municipal Commissioner, Nagar
Nigam, Saharsa (Municipal Corporation), having its office at Saharsa
Municipal Corporation, Sant Nagar, Saharsa, Bihar 852201, presently
halting at 7C, K. S. R. Road, Kolkata- 711201, do hereby solemnly affirm
and state on oath as follows:

1. That I have made myself thoroughly acquainted with the facts and
circumstances of the Original Application filed by the Applicant and
have diligently examined all the documents, pleadings, and materials
pertaining to the subject matter of this instant case. That I am duly
authorized on behalf of Respondent No. 4, namely, the Nagar Nigam,
Saharsa. I am fully competent to swear this Counter Affidavit on behalf

of the Answering Respondent and the contents herein are based on my
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personal knowledge, information derived from official recor ds, and
competent legal advice received, all of which I verily believe to be true

and correct.

2. That the Applicant filed a Letter Petition vide which it was alleged that
there was illegal dumping of solid wastes and unauthorized discharge
of sewage in a pond situated in Ward No. 13 of Municipal Corporation,
Saharsa, Bihar. The said Letter Petition was initially filed before the
Principal Bench, New Delhi, whereupon it was registered as Original
Application No. 2/2025/PB by the New Delhi Bench of the National

Green Tribunal.

m t subsequently, pursuant to the Order dated 24.01.2025, the

Areg KJ,'P;)

lep Mo 44"/1(1’50 eJ/Bench, Kolkata and has been re-numbered as Original
Ity g a

o\ .08, 20/0 Apphcatmn No. 21/2025/EZ for approprlate adjud1cat1on
( "V ‘v /

4. That this Counter Affidavit is being filed in compliance with and in

3 MZPUL; 3‘ has been transferred to the National Green Tribunal, Eastern

05
I\ 3¢'~

response to the Original Application No. 21/2025/EZ filed by the
Applicant, Ms. Disha Bharti, and pursuant to the Order dated 1st May,
2025 passed by this Hon'ble Tribunal directing the Respondents to file

their reply/response. The Answering Respondent most respectfully

submits this Counter Affidavit with a view to place on record the
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correct factual matrix and legal position before this Hon'ble Tribunal

for its judicious consideration.

That the Respondent No. 4 (hereinafter referred to as the “Answering

Respondent”) has been advised to deal with only those contentions

which are relevant and material for the effective and proper

adjudication of the issues involved in the instant matter. Save and

except matters which are of record and save and except what is
expressly admitted hereinafter, I emphatically deny each and every
allegation, assertion, and contention madé or raised in the said
Original Application as if the same were expressly denied herein in

seriatim and specifically traversed.

That at the outset, the Answering Respondent expresses its utmost
respect for this Hon'ble Tribunal and reaffirms its unwavering
t to environmental protection and preservation in

commitmen

accordance with all applicable laws, statutes, rules, and statutory
regulations. The Answering Respondent has consistently endeavored
to discharge its statutory obligations with the highest degree of

diligence, conscientiousness, and responsibility in furtherance of

/
i
]

/s \

2K, NAzps \
/ YAZRUL |5 \
?‘{@ Areg :(nf};,gHMM *\E
\ Expiry Dy, /<)

15.06.207
/

76



X

7. That the Answering Respondent most respectfully submits that the
griecvances  articulated by the Applicant pertain  to allegations
concerning the pond which was beautified in the year 2012 and has
been traditionally used by the residents of the Ward for many years for
the celebration of ‘Chhath Puja’. The Applicant has alleged that bio-
medical waste has been illegally dumped by the Nursing Homes
situated in the surrounding arca and sewage has been illegally
discharged into the said Pond in question in collusion with certain
persons and by allegedly taking monetary benefits from the alleged
violators. It is further alleged that due to the pollution caused in the
pond in question, the residents of the locality are compelled to travel

to other waterbodies three-four kilometers away for their religious

e

,’\\: O TAEEiqrvanccs. While the Answering Respondent has been impleaded as
\‘ . \

/
/4 \ : . : ,
/ /e NAZRUL ‘S?Afniﬁl . to the present proceedings, it 1s submitted with utmost

Tes Area Kolkot i il :
V&L Rogn o 1, dgfetence and in all humility that the allegations levelled by the
I':'\ld’--, \ [x,',)lr)‘ Dale /’ ""'r /

\,\ \. 15.06.2075 Applicant are not entirely true. It is categorically submitted that there

A T Y . -
\\;\_W& <7 exists no sewage connection whatsoever to the pond as it 1s a man-
g

made pond and at no point were any sewage lines or connections ever

linked to the said pond in question.

8. That subsequent to the filing of the Original Application and in
compliance with the directions issued by this Hon'ble Tribunal, a site

inspection was duly conducted by the Joint Inspection Committee
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constituted for the said purpose. Thereafter, the Bih

Control Board filed an affidavit pl

X

ar State Pollution

acing on record before this Hon'ble

Tribunal the findings and conclusions of the said inspection, which are

reproduced hereunder for ready reference:

FINDINGS OF INSPECTION:

i.

1.

iil.

v.

vi.

vil.

Solid waste was found dumped at one-two places around the
pond;

Stair case has been constructed around the pond and no
discharge point of sewage line was found in the pond. Therefore,
the sewage discharge of the hospitals/ households is not going into
the pond, as has been alleged in the letter petition;

There are seven-eight hospitals/healtﬁ care facilities situated
near by pond and on inquiry it was found that the bio-medical
waste of the said seven hospitals/health care facilities are
disposed of through the Common Bio-Medical Waste Treatment
Facility (CBWTE);

The local people informed that source of water of the pond is
groundwater and solid waste is thrown by the local people;

The entire pond was covered with growth of plants/aquatic plants;
Around the pond there are government offices, buildings, and
seven-eight hospitals/health care facilities;

The locals informed that the pond was constructed in the year
2006 and was being used by the locals for celebrating festival,
however due to improper maintenance and management of the

pond by the local authorities and due to covering of water pond

with plants/ aqu//a/l;i&ap{?&tgé the pond is no longer used for

festivals. /// \\)‘ 'q \’
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CONCLUSION:

In light of the findings of the inspection it appears that the pond is not
being maintained and managed properly by the local authorities and
the local people are also throwing solid waste around the pond. The
Municipal Corporation, Saharsa, shall take necessary steps to remove
the solid waste and erect sign boards requesting the locals to not litter
and dump solid waste around the pond. Regular cleaning of the pond

shall be done by the authorities concerned.

9. That pursuant to the Order dated 1st July, 2025, the Hon'ble Tribunal
was pleased to direct the Answering Respondent to file a
comprehensive affidavit delineating the steps that have been taken for

ARA0TAR
> /@}}‘tﬁ\restoratlon of the pond in question and also to state the timeline

s! yszhlch the cleaning and restoration of the pond would be completed

I

0,
E:rp,,y D:; f 87/19 ’cc?J s'at1sfactory standards.

15,05

—

= "lﬂ—”lri strict compliance with and in furtherance of the aforesaid directions,
the Answering Respondent most respectfully submits that the said
pond in question has been comprehensively and meticulously been
cleaned and the work is still progressing. All taccumulated silt, aquatic
plants including, inter alia, Water Hyacinth, and waste materials have
been removed completely and disposed-off in accordance with the

prescribed statutory protocols and environmental norms, and the site
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presently exhibits highly satisfactory standards of cleanliness and
hygiene in consonance with the applicable environmental regulations.
The present factual position, therefore, is that at present there does
not exists any waste nor any persistent unhygienic conditions at the

site that was the subject of the Applicant's complaint.

Copy of the coloured photographs of the said area depicting the
comprehensive cleaning of the said man-made pond are annexed

herewith and marked as Annexure R/1 Collectively.

11. That the Answering Respondent further most respectfully states that

/‘\ 0 qu\Ehe Corporation has already taken steps for installation of CCTV

/ ii' ! g‘ameras and has also erected conspicuous sign boards bearing specific
/ w‘\', N"{ZOU \ \
-, ~\ L} L /Q'

A"E‘Ll?', :Mm Warn{mgs to the effect that any person found polluting or degrading the
=t .\,‘ ' ";'3."/'r3 F
\ AN\ 1 g’éz‘_ﬂa(@ . s'ai'ci.-pond by throwing garbage or any waste therein shall be liable to
A -L’nn(' 7
O (] / ‘
’(\M:—-—;’:’ - 'be imposed with a substantial penalty/fine in accordance with the

~05)///

applicable statutory provisions.

12. That the Answering Respondent further states and submits that as the
said pond is a man-made water body (as:opposed to a naturally
occurring pond), the principal source of water for replenishment
thereof is primarily through seasonal rainfall and during the monsoon

season. Inasmuch as it is not a naturally formed pond, there do not
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14.

R

exist any natural water channels which would naturally and
continuously refill the water. Accordingly, the pond and its
surrounding area have been completely and comprehensively cleaned,
but the said pond would refill to its optimal level and be fully restored
to its pristine condition completely by the on;;et of the coming ensuing
monsoon rainy season (July — to September, 2026), at which time it
shall be fully available for use by the local residents for religious and

other purposes.

That the answering respondent states that vide a letter dated 20t
March, 2025, information regarding waste and garbage being thrown
near or around the said pond was sought from the Civil Surgeon,

Saharsa and the nearby Clinics, Pathological Laboratories, Hospitals.

That the answering respondent submits that while understanding the
gravity of the situation, the Nagar Nigam, Saharsa, for uplifting and
protecting the environment also constituted, vide a separate letter
dated 20t March, 2025, formed its own fact finding committee for
inspecting and seeking relevant documents from the Clinics, Hospitals
and Pathological Laboratories operating in the vicinity of the said pond
and the Civil Surgeon cum Chief Medical Ofﬁcer, Saharsa as its Nodal

//;‘.‘.' o
Officer. 5,4': 'WOIﬂ\\[P

Qo

OK' NAZIC?UL [’\‘[ At "/".‘
180 Ko )
ean, N(;‘ g
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16.
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That the said committee constituted by the Nagar Nigam, Saharsa,
immediately went to all the Clinics, Hospitals and Laboratories and
inspected their Bio-Medical Waste disposal documents and found that
out of all the Clinics, Hospitals and Laboratories only one entity,
namely “CARE Pathology Centre” could not produce any satisfactory
documents pertaining to their disposal of Bio-Medical Waste at the
time of inspection and various the remaining Clinics, Hospitals and
Laboratories provided documents showing their waste is being handled
and disposed of by Medicare Environmental Management, a duly
authorized bio-medical waste management facility. Further, the in-
house fact finding committee directed that the said “CARE Pathology
Centre” be closed with immediate effect until such time as it produces

satisfactory compliance documentation.

Copy of the Letter dated 11t November, 2025 and 20th March,
2025 and their respective replies and documents submitted by the
nearby Clinics and Laboratories and Civil Surgeon, Saharsa are

annexed herewith and marked as Annexure R/2 Collectively.

That the answering respondent states that subsequently sometime in

April, 2025, the representative of “CARE Pathology Centre” vide a letter

addressed to the Na /g;n’/ Eslgm\%harsa furnished their documents

/ ‘;ér /‘—\\\\/.‘
9/( I} ‘/)"L 1o j“ “,\
N \r:, { Am& '(‘" fata Voo
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purporting to show that their waste is being handled and disposed of

by Medicare Environmental Management.

Copy of the said letter issued by CARE Pathology Centre and
addressed to Nagar Nigam, Saharsa along with their relevant
documents are annexed herewith and marked as Annexure R/3

Collectively.

17. That the answering respondent states that for improving the condition
and beautification of the said pond, the Nagar Nigam, Saharsa, has
vide a letter dated 11t November, 2025, addressed to Executive
Engineer, Urban Development Division, saharsa, has requested for

giving technical approval by preparing departmental estimate of the

cost for administratively approved schemes.

’ ,(‘ Ciopy of the Letter dated 11t November, 2025, is annexed

-, ./ /1, herewith and marked as Annexure R/4.
) H TR

==48." That the Answering Respondent has been assiduously and regularly

conducting  extensive LE.C; (Information, Education &
Communication) activities comprising public announcements and

awareness campaigns to increase awareness among the citizens and

sensitize them about the importance of proper waste segregation at
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20.
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source & responsible disposal practices. These sustained awareness

campaigns aim to actively discourage the citizens from throwing

garbage into drains and water bodies and actively instead encourage-

them to hand over their segregated waste to the designated garbage
collectors employed by the Nagar Nigam in accordance with the

prescribed waste management protocols.

That the Corporation has assiduously and iﬁtensively implemented a
comprehensive and systematic door-to-door waste collection system in
all its wards and areas to ensure that the household waste is properly
segregated, timely collected and scientifically disposed of in accordance
with the applicable statutory norms, thereby substantially reducing
the likelihood of waste being indiscriminately dumped into drains or

other public spaces, including water bodies.

That the Answering Respondent hereby reiterates its steadfast and
unwavering commitment to work in close coordination and a
collaborative spirit with all relevant stakeholders, including regulatory
authorities and local communities, to ensure the adoption and
implementation of comprehensive, and sustainable, and scientifically
sound effective environmental practices throughout the region in strict

conformity with accordance with-the letter and spirit of all applicable
"B & A

y T s
AU A S
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environmental legislation and the principles of sustainable

development.

21. The Answering Respondent has been diligently, scrupulously, and
conscientiously discharging its statutory duties and functions within
its designated jurisdiction and has established, diligently maintains,
and continuously upgrades robust and comprehensive mechanisms
for waste collection, segregation, processing;.treatment, and scientific
disposal in strict accordance with the prescribed technical standards

and environmental norms laid down by the competent authorities.

22. The Answering Respondent has also undertaken various proactive and
innovative initiatives for creating widespread public awareness about
responsible and sustainable waste management practices, actively
promoting sustainable and environment-friendly waste management

B approaches among the citizens, earnestly encouragmg reduction in
,‘./"“‘\’QYa‘ste generation at source, and assiduously fostering active
A

1 i%1 22 ','sﬁ" . : 5 . . .
oy ,"»wéomn}umty participation in environmental protection efforts and
e Ol I

’

Eysy) "sds tainable development initiatives.

\:‘/z '

==-23 That the Answering Respondent humbly reserves its right and seeks
leave of this Hon'ble Tribunal to file such additional affidavits, affidavit,

supplementary documents, materials, clarifications, or rejoinders as
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may become necessary Or expedient in the course of the present
proceedings, or as may be directed by this Hon'ble Tribunal in the
interests of justice and for the complete and effective adjudication of
the environmental issues raised herein. The Answering Respondent
solemnly undertakes to promptly and expeditiously comply with any
and all further directions that may be issued by this Hon'ble Tribunal
and to provide any additional information or material that may be
required for the proper and judicious disposal of the present matter in

accordance with law and principles of natural justice.

24. That the Answering Respondent is unequivocally and fully committed
to the conservation and protection of the environment within its
jurisdiction and has been diligently and consistently taking all

_s=amy hecessary and requisite steps within its powers to prevent, detect, and

. )
™~ take remedial action against any illegal or unauthorized activities that

T
ALHEN
% \Y

-ty 1CE RS

hisy "ri}ay;“adversely affect the environment or the health and well-being of

“Eyoirs D tﬁé:fresidents of the said area in accordance with its statutory mandate.

> }

that it is they are ready and willing to abide by any and all the
orders/directions that may be made by this Hon'ble Tribunal and has
taken all possible and feasible steps to comply with the directions of

the Hon'ble Tribunal issued in the present matter and will continue to
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actively coordinate with all appropriate regulatory authorities and

stakeholders for effective envirommental protection and sustainable

development in the region.

26. | state that the statements contained in Paragraphs no. 1 to 25 are

true to the best of my knowledge and belief, those made based on the

records whicli 1 verily believe to be true and the rest are uly hwmnble

submissions before this Hon'ble Tribunal.
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VERIFICATION

Verified at Kolkata by the deponent above named on this the 15t
day of December, 20253, that I and say that the hereby state and affirm that
the contents of this affidavit made in paragraph nuwmbers nos. 1 to 26
hereinabove are true to my knowledge. Those statements which are made
based on and infor.mation derived from official records, which I verily believe

to be true and correct, and the rest are my humble and respectful

submissions before this Hon'ble Tribunal.

o

DEPONENT
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-R/1 Colly-

T ——

Removal of Water Plants
and Silt
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The said Pond being
cleaned with a JCB




The said Pond's remaining
water being removed.




Removal of all Water
hyacinth




| Removal of remaining waste
water by tanker for dispossing
it at the STP plant.




-

Removal of remaining debris
and plants through JCB




JCB removing the silt deposited
due to idol immersions
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1. “Medicare” shall be resprm ol for e dispossl of reated waste into secured landfifls 27 in recyning
pienis BT onplicabls |
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EETTTON CONTROL, BOARD
Fatlptira T Strial Areg
”—"s‘é}i:;ga-.l T, Patna-BOO01I0

=SSP RAIEEELT8S, Fana 06122261 050

i o ”:p.}. iﬁﬂ_..l'éE':rajl.t—:E'http:a’.-'b:apcb.mhar.g'uv.'rn

Jel Tille: 1. Elo-lMarical Waste Managermeni Rules, 2016]

RN . T

VALiiorsation 'fo_r;ggataﬁrng_ y A lection: recepion, iresient, storage, raraport ang

: S T T MO-ITedical wagtes)

L Og et s BRIVIET G/2s N ; A R POL TL Y e
i3 12285 ".%f E*ﬁ"lq%’ e
Bltedtor, Ayushi-Atnev Nursing Hame FVLL, i occupleror ogerator
'_N:—'xﬂ.'r'{:ctlér'*.j,j, MNay'a Bazar, Sanarsa is hershy gignted an authorzaiion

A File ey ofdgt

2 Appkcation g 162%

- Lr_Ajay-Kuttigr 8in

- of the facility fovated at
nar . .

Actvity - .

Gerzralion, Seuroagtion -

Cc:l:':'ﬂq:ﬂ-::?r_:, o

Storage. ¢ .

Packaging:” © = - . - . !
Reseatian .
Aeansporstion? L - SR

Treaunentor Procesising ar SOUNMRIGInN

RS RCSREPY

Reeycling ~ .

Lispesal or Destrustion Uge

Uisring for sale ransier

Ay Slner form: Si-handiing
Wils Ayush Arnav Nurshig-Marng Sy Lidh, AN decupier or operaip of hes Faeslity tocated af Mew
Colori. Naya Bazar, Sahatsa is noraby suthivizes for hantikng of bio~-medizal WESIRG A5 per
the c_apacity.gjven,-b_ﬁim-'f:_ o -
O Morofbedgof HOR .37

) :_.;.:_;:};Jaa_ti,tjx:-:r:i.f}_t;ia-rr’_leﬁllt_éul-wa:é:é Readled, trezted ar -djspaéal:

 Tyoe of Waste Categpry - Suantity semitad for Handling

Ta

CTedow L A3 kgiday
. Red- .0 oo L B39 kgiday
- White (T ranstioenin 0T kgiday
" Blue _ D060 kyiday . .
The validity ot e mhorzation sligi L& in synehronization with he walidity of the STO.
Phis Authorizatiog is 5CHRc 10 the sondiions sfated beiow snd fo siech mhar conditions as
ary be specliisd it the rules for Hws fime b=ing In. force fhe Ervironmant (Proteotion) Aot
088 :

o otn

. - Terms and Conditions of authorzation
T The suthiorized shall COMPly with the provisions of fhe EMieanment (Protection} Act, 1986 anc The
TuiES made thers ander . : '

2 The .autfmrjzgti;:_m’gr ds mfewal shaij be orotuced for irspschon at tha RE2ET of an affiesr

 Auharized by the-prescribed autnonty - |

-3 The persab awthorizas shall mpt "ot dend, sefl fisnsfersr ciherwise trznsport the bio-madical
wastes withowt dbfaining prar Peamission of the prasdibe: Szl '

4 Any urauwtfiariced change e perionnel aquipmesnt o working conditicne o uppheaton by the
RETSEN Authenzed shall constiluie s bresch of his authonzation,

. il the duty of thg Autiorized serson i take BACT piermiszion of the prascribed authority 1o close
Lown the facllity ang such other fems sng Coiditions mmay be stipalated by ihe pressribeg
authority, o i . : .

5. ltis the duty of cocupier 19 take all necessary stefs fo easure that bio-medical waste is hanafed
without any adverse sffest fumian health ang the amviranmart and in SCLOTCRNCE wWith these
Tl ’ R
the Ogeimiar shgh s;r.icirj.'r"k:::lm';:{ly with {he provisions of Yiese rules and in o cese (hey g
axpeniey to distse of ary waste yn fond side or & any dnautherized place undar any

- drcmstances! . . B
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3 Provgsion shafl oz made withik the premizes far & safe, vendilsiad sed SeCUred lopatian for shorsge
uf earcgated bio-mesdizal wastE. i coiouied bage o contaihers fn e manner ag shedified in
. dchecules | ensue that thers shall:bi-ro, sevongary handhng, cifernge of recyclanles ar
inGcvedan acattering o spillage. by anints @nd thes mib-meadical waste from such place ar
urertises shedi ba difectly tran sagited in-thesmanner as prescribed.in these rites 1o the Commarn
bis-medical. wesle ';r&atmctnlri_r_?rj‘ﬁ‘f'i?é;dr'._f_;:ur-. the apa-opriste frealmont ang disposal, zs tie case
may be, inte manned < prast e in Schedwla-;: - :
The Ouuepier shaii fresta wedigidskatis-hio-meding! waste ifrough Gennan Biom edical Waste
Hestmen; Faciity of the 2req Contemsd-fe W4 iericare Enviroamenta! Managemant (5 bk
dustial Ared, P& Bels, MBI for proper treatment and disposal of fre biamedica)
wasies, : RREEL T e e - o
1. Fre-tfvatnsnt of the imboratorywasta: i rahiolocical -waste, bicod -amplgs and oot bags
Lrraugh disinferter: ar shebifradion am-site shiit he ersured Ini- e manier a5 prescrivad by the
Vaod Hleaith Lh'gmm‘aeim_r}___{_'u"-."r"-iOi or Nalional Dy Contral Organizaiion (NACOY puitlefings Al
B4 Sei 10 ine comimon L‘Ii'{é—nﬁermn:'xaT'L@E‘éié“fﬁ&_&]t:ﬁéﬁif::‘-criljty for fimal disposal;
Y Shlorinated prasbic Rags gloves and oloog bags shall be ;‘hesgd aut by the 27k of Mareh,

z1g;

(]

12, Treatar! binrodica! vweaste Ehal not Be ghven with rmanicipad solie Wasie!
13 Traifing fo &% healh care WorkEs and others. Invalvad i nandling of bio-medical waste at the

ke of Inguclion and therasfar ot ieast erice avgry ¥edr shall be provided and the detalls ar
raiming arsyrammes aonducietl, cufmber of persannc! Yrained and mumiser of personngl of
. gargune any freining ghall ba proyided i e ANnusl Report: o
12 Al hagih care workersand ofidre, i in handling of tio-medjcat waste shgh be immunized
o protmciion sgesinst dissdsasincinting Henaitis & &ng Tedarus tht are ikely to be frarsmitta
By Aanding of Blioriadi;a) war':‘te, oAt nenner s Frosclibed in the Naticng) lrmunizetien
Folicy o the guldelinas h'f'{hﬁ-Fy][_niSEE of Health zed Family Welfara Isstied from dime to fimea;
18, Bar-Code Syeem sha): Tz gatsininne: for Egs of containers tontaining bic-medical waste 1o be _
zenlout 5 e Frelnizesor 'pi?ac:n:f'i'rar A Bl goss,
- Segreganicr of fiauig Ghesical st Shell be ensured 2! source’ and pro-trestment o
nedirezalion door to kit wilh ofher ﬁff.’un;jj'-@t:ig-Enera'reﬂ from heath care faciities shall 855 bi

&

cihgired, L :
Creatment ang cisposal of hyuid waste -fﬁ'a-:ca_rdaﬁcu with the Watar (Srevention and Centrol of
POlihiel} At 1974 (6 of 1974) ehal be SRl
. Cocopatons safety of &l it heelth cdre worcers dn orhers involved in handling of Bio-madicg
wazic snall be ensiured By peutiding ARRIODIAR anyg adagegis personal protective equipments;
1%, Health checkus at the fime of indugtion-ard atitast OACE i1 A year shall be condusied for ail itz
Bealihcars workars and ethars Mvghie dn fandling of tig- medical wasie and recards for the

-1
=l

saie shall be malrtaiied:

#3 Bao-madicsi wasts IMEA&gement register soaifl ke wiintained ard updated oa dey to day hasis
and mierthly reeord of fhe sare shall bs disDlayed oo s webzits aucording to the his-medicaf
Wesia Cafersted, Teated and dispossd moterms of calegory 2nd ooiour coding as sascifieg in

. Rrhedia b

21 Mzjor gomdents, i A0y InCUding secidsis cousad Ly five hazards, blasts during handiing of Gig-
madica’ wasie and *he MENEl & aciion =AES sd the réeords refevant thare (5 gig)l b reponag,
fnchriing nilrepant) s Foesat ) i the prescrbed avlbionily and siso aleng with the annyal €epor;

“2. T2 Anual Repard e Famr by shail be submitled to e Frascripad Alltority ia Bihar Sars

~olliliea :'Zunr:'r:;."Eusrgi_ oi or Belore the 20/ Junes of BVETY your ' o

- ANNLE! repaii skali 5__45&. L megs a-'.e:zné_h.-'e- on e weh-sie of the Hesith Care Faciiby;

A7

A5 ks presodbed Buthorily shall b informed immediaiely n case the operatol of a faclity does not
weilea! the hiz-medical wagle within. the iriended fire or as per the agreed time;

25 A syslem shglh be esiablished W review and moritor the aniivies refated to biv-medisa:

wsle matacemient pithar rotght. e adisting commities or 5y forming a neve committes and the
Lorerites shall meet anme SUETY S Frontts snd the recard of the minuies of the meefings of
s compittes shai be sUDMitEd aong with the anneal feport o the prescribes sltherily ang the
Hewith care establishments having less than thirty beds shall désigrate gyalified LETs0n 10 reviaw
B0 menitor the ecivities rel=Hng to Yis-inedica! waste Matagemant within that agmablishment
=l subrt e annnm| renor, ;



savaty denar‘mentﬁﬁﬁl[ begib j
. Prupes mManagement.af MerlvhBaan a:te ) eniirgnmentaily scund mannar shall be “I‘ISL,II'k_,d
‘as pertheguidalins _ ' v
. All.recorgs shal bas | FLITES

. Adequate fire pro ecgrcln equmman’rfg' ""‘ﬁ"as smma datectars, fire exhngulshers sand buckets,

fire-akarin, water sp’lr‘k’ars_etm} Hi
area i aceordance with- thea-firg. ??e

T gty

’amnshalbl., instaiird. Reouired ¢zrtficaia from fre

‘hpl?t:@ﬁ within the premisas even at bio-medizal storags
A

Tgiitie
,!Iel‘lmd of five Wsr‘:
Tals s prm*a! o Ehe C.CII p‘etenaﬁﬁthq ty.

- = *

Signature: \%, Tl g——

Marme: Maneranfsn Blmsr Singh

by, A;a;r '-iuma. Smgh . y . Dhesignation: Scients!
Director, ' L Y
Ayush Arnav '\Iursmg Hoﬁ& Pvt Lid; - . N

New Colony, Ndya Bazar, :
Babarsa. :

Rl
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BiHAR STATRE PO CLUOTYTON CONTROL BOARD
Pawpivesh Bhawinw, Patliputra Industrial Area
P.Q: SBadaguat Ashiam Patiza - 800010
' 'E?‘!‘..REGIETERED FOST

Ref. No.-Pyo-psiass ' Fraing, Dated-

- BISCHARGE GGNSENT ORDER

Vih reference 1o the spplication’ no. 16248519 dated 056.12.2024 of Miz Ayush Amav
Nursing Home Pyt Ltd, for: ﬂmrfdenf urider section 25/26 of the Water {Fravention & Gonirof

wh Poliution) Aot 1674, her’thej,-‘ 'MHgmnted consent to aperate hisitheir 37 Seddod Health

Caie Facility at New Colony; Naye'Bazar, Kahra, Sahiarsa-882201, This Consent Order will
e vaiid up o five years frorvihs date. o” isste with the Tollowing conditions: -

1.

o

Kiemo nﬂﬁg)*&g L
Copy tos The

Tk, hedthey shath-not make any aiteration. addition, deletion or modification i the
Hlanthospital without e prior-cledrancs from the Board and shat! also abide by the

obligations. under seclions 24,31 and 334 of the Water {Prevendion & Gonlbrol of

Paifutlon) Act, 1974 and Further shall exienid co-operation o the Beard in performing
s funclions antrusted under seclions 20,21,23,30 and 32 of the Aot

That, he fihay skal comply with the requiremedts of nde 14 of the Environment
[Proteciion) Act, 1888 rules 4,57.9,18 and 11 of the Hazardous YWastes
{Management and Handling), Rules 1885, nies 4.57,8.10,14,12,13,15,17 and 18 of
the Manufaciure, Storage and tmport of Hazardous G?emmul Raules, 1359; and the
srovisions of the Publig Lisbility insurance Act, 1991 whichevar is appiicable:

That, hafthey shall monitor histhelr efffuenls {s) regularly and maintain its c:ualm,r in
confornity with Board’s standards and shall produce ils proof, as and when asked
for,

That, hatihey shall submiit appllﬁu*lon for consent again 30 days before the expiration

¢l the perod of sonsent;

That, ffm efffiant generaled or tieated from the prem:ses shoulc conform to
the prescribed limits before discharye into the sewer. (pH-6.5-9.0; Suspended
Soiids< 100 mg/, Oif & Graase- 10.my/; BOD- 30 mg/t;, COD- 250 my/l, Bio assay
tost - 90%, survival of Fish aRter 56 honrs in 100% effluent).

That f&e occupfer shall suimnit effluent fest report from the approved
labaratory every year diving fhe consent period and it sheuwid conform the
permissible limit of the CPCE ;

That, H1e unit shall submit Envirormental Statement by Sept. every yoar;

Tirat; the Bio-degradalife waste shalf be processed, Weated and disposed off
through compasifing or bio-methdnation within the premises as far as
possible. The residual waste shail be given to the wasto colfectors or agency
as direeted by the local bodyy

That, this consent order s granted, subjact {0 the condition that in the event of
any information’s/ documends submitted hy the proponest are found false or
risleading at any stage the consent order granted shaﬂ he revahkad and logaf

sction shall be initiated;
That, The unit shall t:mm::{jf withr alt above conditions and submit compliahce

report avery vear o the Board;
That, the Goodapler saall comply il the provisions of the Bio-medical Wasfe

Management Riles, 20446,
This is being issued with the apoeoval of the Compatent Authoriby.

Dr. Ajay KumarSingh, .
s Ayush Arnav Nursing Home PvL Ltd,
At- New Golony, Naya Bazar, I{ahraﬁ
Saharsa~3522!:i1 '
S~
(Manoranian Kumar Singh)
DOIGTHST -
Batna, dated: ebr 2t w8

Regichial Officer, B.5: P.C.B, Pumea for thormqtlnn and ne H:;Tr action.

:_4._ ; ..'v—_

{Manoranjan Kuma? Singk)
Scientist.

EFASHR Al - :-.-mmsr_.zzaz:c:_m Fane LOGT FEg0A0ED L
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B ‘REEIST::RED BOST
BI}T*AR STATHE POLETFRION CONTROL BQAT{T}
Pavivash Bhawaon, NS.EB -2, FPatliputra Industrial SAres
PO Sadaguat Adhoaom, Patna — 8G0H0G 10 '

RefMNo. Pi-3-26/25! S _ Puina. Dated:
EMISSIGN.CONSENT ORDER

With referance to e application : T0J4BE T dated .05.12.2024 of Mis Ayush Arpav Nursmg

Hame Py Lid, cnder section . 27-af th-Alr (Preventien & Conirol of Fo iuticny Act, 804, halihsy

isare granted consent te. opergieifiisthair 37 Badded Hedlth Care Facility af ™Mew Colony, Naja

Bazar, Kabre, Saharsa-852201

SELE With the fu:rIIuw.rg sondi tfen i :

1. That, hattiey shall.not iake: di‘w a‘ﬁa.ra.mn additign, deletion or modification in the plunt without

the pior clearands from the Board, e shalt also:abide by the obl igations under sentions 22,23

and 314 ot the Afr fPrawentmn o Duntrof of Paﬂuflﬂn} Art 1887 and {furiher shall extend co-

cparatior 0 the Boara in perr'mmrng fsfunclions antrusted undar sections 24,25 and 26 of the

Acth

That. they shall conply with the requirements of the Envirenment [Pmte:..um‘] At TU86; ke

Razardous Waste Nanagement -Rules 2014, the Manufucture, Storage and bmpost of

Hazardous Chemical Rules, 1589, and the provisions of e F’ub]m Liability Insurance Ac,

1487 swhichower isappiicabls; _ '

3. Thal, hethey shall manitor Hisithelr emise ii:lr'{a; and the ambieni air guality from representative
goint regulerly and shall -fasntald its quality in-conformily with Board’s standards snd shal
praduce is oroof, &s and when asked for, -

T4 That, he/they. shall submit applicalion for consent again 30 days before Lhe expiration of tha

perioct of ponsernt, ' .

Phal, the .0 sef shauld be provided with an integral avoustic enclosure and the maxim

permissiDis saund pressuie a’ﬂ”ef ar hew D.G sef shai bs 754B(A) at 1 meter from e

eIoioge suAsre. _ .

Thal, the minfmtim helght of stack fof exfiaust emiasion 1o pe provided with 0.3 sef shalf be 1.5

finler more than the helghtof iha Buldding where it is instailed.

[
i

ol

i

7. Thal, iha occupier shaif gubmift stack etission test report. of D, . sef sver ¥ ysar during e
period ef consent-order,
g 1he bie-tlogradatle wastes shall be processed, frested ang disposed off through COIH0E A G

dic-methanation whhin:ihe gremises as faras possible. The residual wastia shall be given) i he
wasie coliectory or agency aa-diracted by the lacal bodv.,

9, That, the unlf shall stbinit Envicirnarial Statement by Supt. every vesr
10t rhat, free plantalion shalf be dong in space mvaifable in the carmplax; .
1. Thai the oceupiercperaicr shall comply all ihe conditions as imposed in the Auttionsation

inder the Sic-madical Wasle Mandgemesni Rulas, 2016

12, Thal the it shall submit Annuel Repod i Forn —iV under the Bio-Medical LH;rs
Management Riules, 2074 i the Board within 30° June every year;

13 fhaf , thas consent order 5§ gramed. subject fo ihe cordiffon that in fe event of any
informiation’s; “docuiets submiffed by the propunent are found false or misteading «t aﬂy slage
o consent ofder gramad-shdll be revokad end jegal action shall be initiated:

fa. The unit shall comply with aif Ghove conditions and submt comgliancs ranort evary year lo s
Board.

This is being issucd vith the appreval of the Campatent Authority,

S
(Manerangan Kumar C:mgh;
Sulen‘lst
To,
. br. Ajay Kumar Singh
- Mfs Ayush Arnayv-Nbrsing Hore vt Ltcl
Lo Culonyi Na;.ra Bazar, Kahra,
Sanarsa-g52201.
SAEMD 1O ‘;-e%'“ %3 iy Patna, dated:obr 2024

Copy lo: Th Regm‘m[@‘rﬁﬂu B.3.F.C.E, Pumnes for mformadion and ne ry gotion.

{Maﬁarénjr.:ﬁ' u é?_Sir;gh}
Scientist.

_ oo qqe.x EOE IR E0SRGRI0E, Fex o061 2 2261 ‘-‘sﬂ\f -
EATEH St sprhcintizinin ] Wde Babhe Sl Rispen Sikar g

jig Gansent :Qrder- il b valid upio Five years from the dale of °
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BirnAw STATE P QLLUYION CONTROL BOARD
Pavivesh Bhawan, Patliputra mdnetzmal Aren
- B O SBadaguat Anhram, Patnau-800010
Tﬂl’.r-‘!..BX"“ﬂﬁlﬁ"ﬂzﬂ_i,‘aﬁﬂfﬂﬂﬁzﬂﬁﬁ, T - 0612-2828 050
Ao rnadl-bepebi@ns fooctm, Wehaite “hipihonely bith, picin

BY REGISTERER PUST

Ref. No PT-(NOGH 28424 . - Paira, Dated:

CONSERIT 76/ ESTABLISH (NOC)

UNDER SECTION. 2672640F ‘THE. WATER (PREVENTION AND CONIROL OF

0

POLLUTION} AGT, 1874.AND 27 OF THE AR (PREVENTION AND CONTROL OF
- POLLUTIONY ACT, 1981~ .

REFERFNCE: LT L, -

Reference application’.ng. 10285783 dated 13.12.2024 of M/s Ayush Arnav
Nursiig Home Pyt Ltd for-satting up'a Health Care Facilities at Mavza-
Ward No. 8, Khata No.- Holding No. 12, Khesra No. Holding No.12 at New
olory, Maya Bazar, Kahra, Saharsa-852201.

AFTER CONSIDERING: o

t)  Thefacts stafed in their apptication
(ii} . Bihar Slate Pollution Control Board's Nofification Na. 2B,
| dated 08,11.2003 | |
{ifi)  Provisions of the Water {Prévention and Controkof Paliution)
- Act, 1974 and the Air {Prevention and Controf of Pallution)
- Aot 1981 and the Bio-madical Waste ( Management and
Handlingy Rufes, 1998 and

0T i FAVOUR OF YHE PROPONENT FOR ESTABLISHMENT OF 37 BEDED

HEALTH CARFE. FACIITY AT THE SAID SITE {BUILT UP AREA HNOT
AVAILABRLE) S HEREBY ACCORDED SUBJECT TO THE FOLLOWING

CONDITIONS: '

)

of the Water Act,- 1974 & under section 21 of the Air Act, 1981
before the commissiching of the HOF;

() Authorization under the Bio-medical waste Management Rules, 20186,

prior & commissianing of the hospital should be obtained from Bihar -

State Padution Control Board;

) The efffuent (domestic and fiquid waste} shall conform fo the

standards as prescribed by the Board,

(v)  Efftient Troativent Plant / Sewage Treathert Plant shall be constructed
as per the CPCR guidefines; '

f) The miinifum helght of the exhaust pipe of the D.G set shall be 3
rigters above raof. of the building in which instailed and the roise level
shall be contrelled by having D.G set with integrated acaustic enclosure;

¥
|

i) The Proponent sh‘aii obtain consent-fo-operate under section 2526

121

[
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i}

Vi)

X

@

Appropriate mana__g‘érii’i_?ﬁi"_ measures for ireatment and disposal of
hio-medical wastgs: «6f gach categery -as per the provisions  of
schedute-l of the Biguiiedical wasie Management Rulss, 2016 shall'be
done; Lo :

¥ ore

Thay shaft maintair: '.'fﬁa recur.i as per __ -ih.e Bio-medical Waste

Management Rules] 2016

Acdequate tire 'p{ciié{:tiun' Eé;uip:'mants. fsucly as smoke defectors, fire
exfinguishars, sand buckets, fire ;;i'la‘_rm_,fh_rater'.spnfnkfes otc) at salisnt places
withift the _p_ijémig_gs_;;éien at-hie-madicat storage area in accordance with tha

fira séféty'"_l"EnglEéfﬁ_ﬁ}‘;:,jéfg{wlﬁ'_tra;';‘irifst'aﬁﬁ_-;_f; Required ceffificate from Fire

. Safety Beptt. <idl b abltained by the-occipier #

The Bihar ‘State Poliufion Contra Bogrd réseives the option to revise
and add other conditions if necegsary for protection-of Environment in
general and paflufion controt in parlicular

ihe present NOC should not e construed asz an asstrance for granting
consent o operate o the proposed unit and in subject to compiiance of

ali theconditidhs neled dbave;

This NOC i vaiid for period of-one year from the date of issue,;

This N.O.C is Issued by instruction of the campetent authority.

Sd/-
{Mancranjan- Kumar Singh)
Scientist

or., Ajay Kumar Singh,
Mifs Ayush Arnav Nursing Home Pyt Ltg ;

 At-New Colony, Naya Bazar, Kahra,

Memo no. A 3R K _
Lopy tor the Regianal Officer,” Regional Office, B,5.P.C.B, Pumea for
inforrmation and necessary action, :

Saharsa-852201.

/"_“\F

{ i
B el
{Mancranjaﬁ'}{uma} Singh
Scientistf ;

Vg
v Y

qu

Palna, dated: 3\ U0 2es,
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NOW THES IMDENTURE U'ﬂEHE SETH; anmﬁlgs:herehy covenant as fo:[nwr.

) -Jan-z’:i',f ﬂfthe &gm&mant

This Agn ement shall remai. b foma
year Y 15 1 day-af;
- furlher renewsd with mitual conHss

dHetyear 2024 (both days indusive), 2nd oon be
{Shbject te BSPCE Authoiization).

Raspnnmhrlrbes of “ﬁ*edlaart#‘

1. "Medicare” shial meetan_ﬂmm ' Shs LSstipulzted by the SPCE.

:’.:.p*g.rea.rs w.ef. ﬂ—day of S ‘?--E the

124

2. “Medicate” slones. Ila,b |3 lantn ot heEn jitinment {Protectlon Act 1588 and the releu*m;.

Miles made there undai: :L‘.;. olisption phhicimodical: aste fram the *Generator”.

3 "Memc._re shal! Ml
within” th&eprermsesvgf«:%
plokcup lacaticn fo tha® 3
unl:ier iock and i‘f:y and _pu 1

ik ed:¢or qn-msle coligction. point
[ ﬁcrﬁb“é;le agﬂaﬁnﬁfﬁ“’f’na?&e Ahé
R ahaE: Ji.iir responsible #6r keeping the BAMVY
it .==E'n|shandl!mg Before it is handed over o any

4. "Medicars shal schedule ez Mingé-'fuzf coilecting _thé ﬁ'aste as par the logistics of its velizles
mavemant ’ :

5. Incase ‘“Med:care" fails fo oailect ﬂ1e BV within g tme frame of 24 hours of the designaled fime .

dus 0 any reasan, the “Generator” shall inform ‘Medicare”, who shalt ensure 1o collect the BMVY
from five premises of the 'Gemramr“ within the next 24 hwurs of the intimalion.
. :,.‘:!}e- )

6, “Medivpee® shaft wansport e segrogated waste b closed eonfainer vehicle 1o its treatment facikiy in
enclozed bms .

7. On the written requast of tha “Generaty, "Meci:care 5hail undeitake to provideleducate the

"Generator® and is staff, at no exira zost, tha initial fraining about ‘the segregation f methnd of
colieiron of BMVWY In designated cotor coded plashc bags.

a. “['u'!_eu[l::a.re shall not be held hiable for any Kifid of tha viclaltion made by the “Generatur’ for its staiff
: um;ter the Environment {Protection) Act 1 985 of ary slmliar regulations/rioras,

9. “Medicare” shall ba re.spunsrbla for approprate treatmant and shredding of disinfectud waste &t the
' - cenkralized far:.l!ltjras pet Schedule 1 .4f the BMW Rujes Emﬁ & amendments made there under.

0. “Medicars” shall alsao unp:[_eriak& testing of tre&ted waste o ensure safely io the environment as per
Ru]es , T :

1. MEdluﬂfE sh,a.

1B sposiliof eated waste into secured‘fandfils or in recycling
plants as applicabia . Lo .

S i @Cﬁ .‘.mﬁu o 13
%/W J;g??

Y. . Page2ois
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Respenzibilities uf the “Genatator!
1.

The “Generator” shall segregais the waste at the point of generation in sccordance with he BRAW
Fufes 2018 and in compitaincs with the standards presoibed there under, ¢

The *Ganeralor shail tollect and -ﬁa'm_mmes;vihg sagregated BMVW in plastic bags as stipulated by
the SMW Rules'2016 noams: -

. Al constrmbles includir};g}-pias_;ic- Lags and Punchue Proof Contiiners shalt be procured by the

“Generacy” 2 its awn cost

: Al the bags anzll be s%ﬂ;ﬁg&ﬂkﬁ_ﬁﬂﬂéﬁﬁeﬁfﬂﬁpﬁ thie rule by the "Genevator” and "Medicare™ will
- callect the sealed bags;gﬂly.iffgr;j'aimmtﬁﬂiglﬁﬁ_igﬁa_m poini within the premises of the "Genemtor”.

and kand over it PP 1o "Medicara™

) *ﬁﬁ_t:éiié*fﬁandléﬁ-‘?wi_ihmut adverse effects to

Sittade them

ral ﬁ:fh'?“.-<§513.; LRGN
handing overfo Widican. .

The "Genera;m" shall furnish-anntal repart in “Foam-iv® regarding generation, collection and starage

 of Bio-Medical wastes i the prescrbed fommat o Siate Pollution Control Boward on avery year befare

a0™ June.

The “Generator” shall -maiﬁ“i{_&i'r: ali. the relevart records and maxe reports of the accidents to SPCE,
fany, on “Form-l” 2s presc%f;ﬁ.undcr e B nules. _

- The "Ger;em_mr'” siyal desig-l:laa?ie & "Nodst Officer” to interact with “Medicore”.

.. The BMYY handed aver by the *Gensrator” may be checked and suggestions, If needed, may be -

pravided for improvement in the segregation of wasle by “Medicare”,

The *Generator” shall obizin avthorization from the State Pollufion Control Epard.,

- .
The “Generator” shall be solely rasponsible for the number of bads being declared fo “Medicare",
which sust be same for whith the autharization is.oblained from Sfate Paoliution Confrel Boarg.. The
*Generator” shall Inform *Medicare™ and SFCB within sevan (7) days about any changs in the
fumbei of beds. “Medicsre" shall not be responsible for any undarfover declaration by "Generatar™
on this account. . - a '

B e
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Tarmis & Condiijons

1.

i

10

11,

PR,

| *Nedicare” .shail.;:_ha_t e
- HCEs = 13 beds) orRypes

C KGThe  sefvie

The “Geaersior” shall pay. Ong T
Rupess -~ - o L LTV

The “Gesnerator shali. pa A
fadjustable sscunity debosit
: : © ol : '
jﬂg_.g_”a_{:d Fifty Nine Paisa) par bed per day (Fur
sodnopsand Four Hundreo Filty Four] per moanth

AE
o)

(For HGEs < 12,5,;%;;!%] :: the : _,_,;_5 treatment & disposal of BMW, subject
ie tha -mn;ijﬁni;l:gﬁ;jﬁ"' i S ams:t.Bed / Day. The quantity of waste oyer &

ges Forty Six and Eighty Five Paisa) per

above the $_Emjt5§}; : L:‘Hg]{
: plicable

for the dectared. capacity of -

Vg provsion:t Bio-
\m'\ﬂhé home. by the

[T -;': 3 - . o g L .. ] ) .
.--“L‘!gle_ﬂnug.};gigs:s_hall’;ﬁbﬁ;r;qﬁag : ﬁgﬁﬁ%@;'mma-ﬁr;ﬁ.monﬂi of every calendar year on previols
yoar's t'usé.\;;-,;:mspodjye;nfrggiéﬁﬁﬁﬂﬁ:ﬁate, S

The number of beds a5 vel as quantily of waste shall be reviewed annually. The Agreement may ba
amended soitably, T required, . :

© K the “Generator® by vi 2. of aby reason fafis 1o make the payment within Fifteen (15} days of

submission ol bilts, “Medtc{?sg‘ shali charge a lzte payment fee @ Rupecas 20 {Rupses Twenly} per
Day, T o S :

"Medicare” woyld be at lbety fo serve the notice Gfdermination of Agreement J suspension of
. services offered at any time 1o the "Generalor” i the “Generator™ fails 10 make the payment fo
“Medicare” within a fime frame of fliee {3) months from the date on which they became sp payable. o

“Medicare” shall adjust the due: srmount \Em the security deposit by the “Generstor at any itme

without prior notice ¥ the "Generator Tailg,
Three (3} Months from the date on which they became 30 payabla, .

maka the payrment to *Medicare

" wilhin 3 time frame of

A payments shall be made through crossed AIC payee demand draff or chequa, favoring
“Medicars Environmental Management Pvi Lid" cify. TDS will be degucled according o

- govesnment rufe,

Ailba

LT
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3 - : indeminificaiion

, : Tha ‘mearaimfsﬁagl‘#ﬁﬁ :iefemmde '%'ﬁggéﬁp-wedimre" Indeimnified & harmlass gt all mes
b Jrami & against any &2l g [E%Y ﬁ}:@gas fesuiting from-breech of any provisions of this

bt ,-'Z'iiémaad&'-
i , Agreemiant by him.

; . Force Majewry -

Mo fsilure or oiuissian by eitheri: ;
this Agreement arses from Al

Natioral or Locg! Emergertty. i
Acts or Onvissions of Peidong.o
+ whether similar or dissiniias

i sgame or petlomn any of the terms & condition of

Whaission of Government, War or Military Cperation,
WS Subsidence Inclement Weather, Strikes, Ricts,
spanties are not responsinle or any oifwer cacse

L
AL
'FI

ﬂj@f%ﬂmgaﬂpﬁcﬁ of three (3} Months wcl

S amount. equat fo the average of three {33

R R N S

- ! -WQ’% - LR él":“ ‘1-':-.. it S L CELE . . . ’
However, “Medicare” has._mg'-'snlgwjgh_&'mﬁrﬁmatef;this--agxe;ament by providing a written notice to
: e “Cenarater; if.l.‘i_a_.‘-'i-'_-‘rar_:e.raiﬂr" Tails i, muke dhe payment within a time frame of 2 monihs fram the daie
4 oo on which they became so payahiz, o : i

g fn ihe case of the fermination of jhe 'Agreement By virtue of applicsbiity of above clause, tha SBCLty
' : “eposit f advance mangy paid by the “Genersinr shafl stand Todeitod withiout impacting the oliginal claim
of the “Mericara™, Eal

_.-_ui

(Authorized ?igr]aftbqh'fﬂﬁedf;:a_re’;} o {ﬁuﬁiuﬁ:ed’Signato:y]

T ER A ey TP o
! ST e T T EIS .

H - s AL T s -
f»’ @W}”’ﬁyﬁﬁw”% D8 Ay mf._ z#fﬁ,lfé},ﬁ.f

“— M. Chanidra Mahi Kummiar’ Wir tMs.fMs AN
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WY Trilsh BMEMTLIRE VI TRESSETH el i in erphy covenant as follovwrs:

Yalidity of dwe Aoreamarnt

i - . -,
This Agrestgnt shall romai in f0r64 for 5 period of Yuie years wef. & day of BizXs, the
Of et

gapr oG A  te B! daw ExTh the year b ohf (both days inciusive), and can be

hirihe rgniowed with muitat conggrd of hoth the partes. (Sulkadd o0 BSPOR Authosization).

Bggovsibiiies of “Matioue®
1. Ciedmare” shob maet all the nges and remulabone 2o stoulaisd by e SPOR

3. “Rizdisere" alone n Nobis for any visicdor of Hie Ervironment (FProfeciion? Act 198G and the ralevant
nules mads tese under, after eofecticn of Moamedics wasie Fom the "Sonorator

3. “Madiears’ shal coflect the senregated B o e entfed comunon wast collackion point
i the premises of *Genarais" on daily basie. “Medicars” shall provide assislance i fnalize s
piceug catioes to the “Gaeaersiny”. The “Senerator” shat be fully responsible for Keemng dve 3G
snden ook snd Key and protecting § from any ot of milshandiing before i & hendsd over o arry
svihorzed paraon of “Magicareg”.

*. Chiedicare” shel scheduls the fivioge for colecting the wasts as per the logistios of is vehicies
WOvErn Ry

in rang "Madicas” fzis do cofect the ERAAC BN 3 time fratng of 24 hours of Bic designated fime
S0e I sty faeson, fne “Generaior” sheh o “ReaTare”, wid shall ensute o oodect the BV
Tron e premeses of the "Generasior within B next 24 Fours of ihe timation.

£

& “Meditare” shatl fransporl the segregaicd waste i Cosed cortainer vehicle ko s treatment Tty i
ontlomad bing, :

7 Cin e witen request of o “Ceterstor, "Migsdicsrs” shaii undertake o provine/educats the
“Grenorates” and fx simfl at ie sxira oost. dhe ingis! trafning about the segregation f medhod of
siiiertion of BV i designeied oolor coted praetin: hags.

8. Medizaes’ stall pot e beld linite tor any bno o Be vickaion made by the "Senerme” / or s staff
angze e Drviiomnest {Probction) At 1955 or ooy simitar PO O NIRRT,
2 “fodiczre” shal be responsitng for approprisie reshment and saredding of disinizcied waste &t the

condtzed faciily &e por Schadule —1 of e BIWY Ruies 2078 & amentmens made igra unger,

C M “Medioore” shal glso underiske wsking of reated waste o ansure safely 1o the envirorsnent as per
Flrdes : '

11 “Medicare” sho B rEsponslbe for i disocsst of restod weste inte secured andfiis o iR recyeiing
phants ws onpiicabis |

Fage Zof &
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Reoeoragindiifice oFf Hon Tlonarg e

1 Vi MIanermdt” shatl dedregete Heowaste af he point of generaiion Tn acoordance with the SR
Fufes 2038 and i comipiianca wiih he standants oiezuibed hero untger

2o e MEoneiabe” sl cotect and send e the segregsiad BMW in olastic begs as stipuisted by
e ShIRY Rides 2015 v

G A conmilins including piavie Dags and Puncivee Frosf Contemers shaii be miocoied by the

HECRENE "t En el Duit

< ARThe Banx shal e aealed h;,hi’ v end laleind O per e aule oy the “Generstor snd “Medicare” will
coiped Gie sewind bage ordy Tom a e CesSinrgdss poinl within B2 premises of the “Generator”

S The TGenersiod shall disimect the shamps, rmfiate thom and b over in 270 o “fedicare™

= m? Gensrsts chal e alf slane i snzurn thot the waate 3 handled withok advorzo afecls (o
Lgmze healiht and erviionmeain

7o e "Gerersier” sned esfabilsh a coivmon secwved wissie Coflecton pomt within s pEemsEs for

Loipdtion and tanding aver fo Mecdicam”

g ihe "Generawy” shall fininh arnodl repart it "Form-V? segaediig genesation, coliection ar |d SErags
So-feddica wasiey i the prazcribed format to Skate Poiulon Control Seard on svery vear befoe
Jore,

Yo e "Eanen %, oy sihal mainlain 2 the refeuerd reconds ang moke Feports of e wonidents ta SPCRE,
Fany. on ForreTT as preschibed toder the BN rojes,

. T 27 adrur’ pime Do T = el L [ttt
ERET S TR 3 i ach Iti u"ﬁﬁng< wivs & "Hindal dRhoert o inkern o uvnh TRSeioeraY.

Bl The BV Bunded ower by fne “Conerak™ may o checkad aawd suggestons, B necded may Le
PIoVided R vt indhe segregation of wasle By Modcais’

1z The "Generior” shall obizin acthwrizaion e the See Palutwn Dol Bogd,

14 The “Oeapnmiy™ shal' be oo

wirdnhy riueed

sy raspaasive dor lhe nurnber of Deds heing declered o "#edicars”
b same oy which e adhorzabiic s obisteed Fom State Poflution Conkol Boad, Tha
ahergior” shalf indorn “Medicore” snd SPOE w0 seven (7)) days about any chisngs b e
Tt of Dovs. “hWadicars” slall nat ke responsinle for any onderfover decizralion by "Cenersk™
o Hhis aoonong.

4
—
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w8 Conddions

o The YGeaerator™ shal pay Dne Tie Non-Hefmatasies fembrership Regisiration Fes of
Hupen -

< The “Genevator” shall gey an amoont sual w § omonhe of service charpes s
sefundatids [ edivstabie seourity deposi,

S “Hedicare” shall charge Rugoes 1957 {fupees Ten and Seventoen Paisa} per bed s
day (For HOEs = 13 beds) ar Rupses 3651 Runses Thres Thousand Six Hundreg Shxty
Cng Cly) per aorth {Per HOEs § 92 Sede) for %e service of zoliection, transpert,
raatment & disposs) of SRR, Bibfact i the sendion oF mamdmun weight limit of 250
Grame { Bed 7 Doy, The geaniity of aaste over & sbowe dha iz shail be charged @
Hupres 49.88 (Hupnes Forfy Mine and Bixhe Bix Paizs) per KOG, The service chargoes
mentton  hersdn Ik apolicable @ the  declared nameedy  of 57
§ R ET e ) Bed oy,

s

Ay Faxms, Burcharpes sonaypced by Simte of Centrs? Sovh / thpts. regarding
provsion of RieMedical Washm Manageient s spplicable thersaflar as exira. Same
will e urse Yy the MEeneramey,

o Y above rates sheh be increaged By 6% in fhe fivst month of every calendar YO G
CIUVIDUT YO0y rates Tespeative of registraion daie.

dhe number of beds sz well as quantity of waste shall be reviewed armually. The

Rgraenvent moy be pmendeg sufiabdy, ¥ reguired,

i

P e “Eeneraio” By virhse af any reasas fais o saks the payimeni within Fitzon £15)
mays of submiscion of Lille, “Medicnre” nial chaige o ixts payment e @ Rupees 24
Rugess Twooiy} par Day. :

8 "Meditore”™ would be gt Doeriy fo mprye the nofice of ferminstion of Agreemiant [/
Suspenston of sardicss offerad at any Hme to the “Denerates” I the “Ganerstor® falizin -
mhe ez pavivient to “Medicmm” wi¥hin 2 Nme frame of Three {3} menths from the S

o which thay beicame 50 payaia.

W UMzdicare” whall adiust the due amoont with the seaurity degcel by the “Gensrator” a2
any Gnve wiihused uring notics i the "Bonerstor falls fo winke the pavment 1o “Medipare”
iy 2 time fame of Tives (3 Monihs frow Hie date on wiish they becams so
EEE Y '

TOAN paveneris shiad bs omade thwough crossed AC paves domand dral or sheonme,
Tesring “Sedicars Envirsirmenial ¥anagement Pyl Lid” only, 05 w8 e deducted
asaonding o govasmmient vl

TIOAL bounged ahegoss shall be charged 8 Rupsas 3004 (Thise Hundred ooy eelre in
aodiitie &5 e actunl Bank cimrgss.

2 e jwisdiction of Court @ ol disputes wouid be the wlace of reqional office of
“Hedicare” oy,
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The “Generstorsl” agres o :ﬁmﬁ-m, M:iEmmFr % kesp “RModisere” wdemnified & hamigss 2f 20 fimes
o B oagainst ony & 24 ciaithe, j—smg—a;}g F {rﬂﬂ"-:-‘gﬂﬁ- resulting fom weech of any povisie: of this

Agjregnmnt by Ram,

"ﬂ?ﬁr a' el Lﬂ *Enﬁmr.nﬂy *-ire @h.srf'g ‘L-sqr! ..ri!G.I" Eub_,idcnceirmiemnm WEHit*e: "'*-HERE‘:., F‘m’ia,
Aats oy Crnlssions of Fareare of Bodips fov whaen e panies mre nol responaibie of any other ceusc
wheiher symiinr o Slostrdbar cutsits the contral of bith Sedties.

1o

rEiantion Cimuco

L o Pardes wouwic be at Ebedty mfﬂi‘mmatn gnim montact By sendng & ot of Bree {21 BMonths weali
Hrdy a w0k alkernaiely comaenseting the other gaty by o amourt scuai to the syerage of three [F)
his by,
Pirwraver, "hodinans” bsz Hwe gede regnl o Wqﬁ-& thin Seprpeonegd by nivining & wlon pohoe o
"enerstor” , B the "Senerapn™ 30 0 niska fhepayment within = S Gabee of 3 mRcrs o e ante
o WY the““r heernome =6 ayanie. .

Wi Eve cabe Of e ierninatite of the Agrectient by wirue of appioabiiy of abovs Causge, ke sediily
:if)r ¥if f adhvance tuoiiey vad by the "Genorsins” ghakl siand forfeliad withoul wapariing the original daim -
of the e _.""’“"’f_, . '
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BETWEEN )
mmmm (Hereinafter refemed to as “Medicare™) having its
d Office at Level-11, Aurohindo Galaxy Hydersbad Knowledge City, Hitech City Road,

g4 Z, Telangana and Regional Office & Plant at A-18, Phase-ii, Bela industrial Area,

Her wmm-mm - S4T16893772 & TTE1012211 duly represented by

Mr. Chandra Mani Kumar “Manager Business Operabuns

AND

i

"Name of Heaith Care Establishment ey P+ Iy [0S P /TAL
HHereinafter reforred to as “Generator”) Full Address: /N £(0 (0 LO0M Y, AA VA

{ _BAzaR., SAHARSA

&“ District J-ﬂf-rm LA state [/ // AR PIN_ S L6/
&' | stitude: 26 33-?#6_{“ Longitude: 8¢ + $ 5944 &5
PR IKALYVANI SINGH
E-mail: <AL YAAY L7 @ 0 Eaps

M, MMR&.MHE& .
Wz, B - 42008 "L.‘p;}“f-_-_._q:‘
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NOW THIS INDENTURE WITNESSETH and it is hereby covenant as follows:

Validity of the Agreement

This
year

t shail remain in force far a period of Two years wef 0| dayof 107 e
WU to > dayof e the year_2 516 (both days inclusive), and can be

further renewed with mutual consent of both the parties. (Subject to BSPCB Authorization).

10.

11

“Medicare” shall meet all the rules and regulstions as stipulated by the SPCB.

“Medicare” alone is liable for any violation of the Environment (Protection) Act 1986 and the relevant
rules made there under, after collection of bio-medical wasie from the "Generator”.

'Mm'mﬂﬂutﬂmwmm&mﬁuﬁmmmmmm
within the premises of “Generstor” on daily basis. “Medicare” shall provide assistance to finalize the
m@mﬁmmmﬁum_m%emrmﬂbeﬁmwmrmmam
mmwkwaMMHﬁnmmymdmmmhhhMMWaw
authonzed person of "Medicare”

“Medicare” shall mmmhMMMaﬁwﬂmh@ﬁmdﬂsmtm
movement.

tnm'm‘mmmmeMMammdnmmmwﬁgmme
mmwmh'wmm‘hhﬁm', who shall ensure to collect the BMW
from the premises of the "Generator” within the next 24 hours of the intimation.

We'wmmﬂmmnmmmmmhmhﬂqm
enclosed bins.
mhmmmmE'w. “Medicare™ shall undertake to provide/educate the

thaﬂ.atmmmhmmmmwfmﬂmm
collection of BMW in designated color coded plastic bags.

‘Mﬂﬂ:fﬁaﬂhdh&heldﬁﬁbleﬁrﬂﬂykiﬂdﬂmwuhﬁnnmmwme'Genm'fnritsstaﬁ
mﬂhﬁﬁmﬂ&ﬂ[ﬁnlﬂdﬁﬁhﬂiﬂﬁm}%rﬂgms.

'M;m‘ﬂhmﬂhmﬁmﬂ%ﬂmmam
centralized facility as per Schedule —1 of the BMW Rules 2016 & amendments made there under.

- 'maammmdmmmmmmmmmm

“Medicare” shall be responsible for the disposal of treated waste into secured landfills or in recycling
plants as applicable .

LC Wﬁ’j@x

140



Responsibilities of the “Generator”

-k
=

1.

12.

The “Generator” shall segregate the waste at the point of generation in accordance with the BMW
Ruiles 2016 and in compliance with the standards prescribed there under,

The “Generator” shall collect and hand over the segregated BMW in plastic bags as stipulated by
the BMW Rules'2016 norms.

All consumables mcluding plastic bags and Punclure Proof Containers shall be procured by the
‘Generalor” at its own cost.

All the bags shall be sealed tightly and labeled as per the rule by the "Generator” and "Medicare” will
coliect the sealed bags only from a secured designated point within the premises of the "Generator”.

The “Genarator” shall disinfect the sharps. mutilate them and hand over in FPC o "Medicare’.

The "Generator” shail take all sieps to ensure that the waste is handled without adverse effects to
human health and environment.

The "Generator” shall establish a common secured waste collection point within its premises for
collection and handing over to “Medicane”.
The "Generator” shall fumish annual report in *Form-IV" regarding generation, collection and storage

ﬂmlmmmmmmaﬂemmhmmmﬂnaﬂmamwyﬂbﬂme
30" June.

The “Generator” shall maintain all the relevant records and make reports of the accidents to SPCE,
if any, on "Form-1" as prescribed under the BMW rules.

Thz "Generator” shall dasignale a "Nodal Officar” to interact with “Medicars”.

The BMW handed over by the “Generator” may be checkad and suggestions, if needed, may be
provided for improvernend in e segregation of waste by "Medicae”.

The “Generator™ shall obtain authorization from the State Pollution Control Board.

The "Generator” shall be solely responsible for the number of beds being declared to “Medicare”,
which must be same for which the authorization is obtained from State Pollution Control Board. The
"Generator” shall inforr "Medicare” and SPCB within seven (7) days about any change in the

number of beds. "Medicare” shall not be responsible for any under/over declaration by “Generator
on this account,

I Tl
M‘ﬂ“ W?ﬂ L

Emmi frsa WE
g B -5

FPage3of5
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Terms & Conditions

10.

11.

12.

The “Generator” shall pay One Time Non-Refundable Membership Registration Fee of
Rupees 2

The “Generator” shall pay an amount equal to 6 months of service charges as
refundable / adjustable security deposit.

“Medicare” shall charge Rupees 10.17 (Rupees Ten and Seventeen Paisa) per bed per
day (For HCEs 2 13 beds) or Rupees 3661 (Rupees Three Thousand Six Hundred Sixty
One Only) per month (For HCEs < 12 Beds) for the service of collection, transport,
treatment & disposal of BMW, subject to the condition of maximum weight limit of 250
Grams / Bed / Day. The quantity of waste over & above the limit shall be charged @
Rupees 49.66 (Rupees Forty Nine and Sixty Six Paisa) per KG. The service charges
mention herein is applicable for the declared capacity of 30
(T RT Y ) Bed only.

Any Taxes, Surcharges announced by State or Central Gowvt. / depts. regarding
provision of Bio-Medical Waste Management will applicable thereafter as extra. Same
will be borne by the “Generator”.

The above rates shall be innrnudbyﬂiintluﬂmlmunihofmrycahnduynr on
previous year's rates irrespective of registration date.

The number of beds as well as quantity of waste shall be reviewed annually. The
Agreement may be amended suitably, if required.

If the “Generator” by virtue of any reason fails to make the payment within Fifteen (15)
days of submission of bills, “Medicare” shall charge a late payment fee @ Rupees 20
(Rupees Twenty) per Day.

“Medicare” shall adjust the due amount with the security deposit by the “Generator” at
wmmmnmumwmumﬂmwm"mmm
mﬂ;mmummmmmnummmm“
pay .

All payments shall be made through crossed A/C payee demand draft or cheque,
favoring “Medicare Environmental Management Pvt. Ltd"” only. TDS will be deducted
according to government rule,

All bounced cheques shall be charged @ Rupees 300/- (Three Hundred only) extra in
addition to the actual Bank charges.

The jurisdiction of Court in all disputes would be the place of regional office of
“Medicare” only.

JI/'H ﬁ _,...--"""f

S _'/k‘* f’”ﬁf}f @h’;’f {ﬁm.;;\
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|

The "Generator{s]” agree to defend, indemnify & keep "Medicare” indemnified & harmiess at all times
from & against any & all claims, demands & damages resulting from breech of any provisions of this
Agreement by him.

E

No failure or omission by either Party to carry out or observe or perform any of the terms & condition of
this Agreement arises from an Act of God, an Act or Omission of Government, War or Military Operation,
National or Local Emergency, Fire, Lightening, Explosion, Subsidence Indement Weather, Strikes, Riots,
Acts or Dmissions of Persons or Bodies for whom the parties are not responsible or any other cause
whether similar or dissimilar outside the control of both Parties,

Iermination Clause

Both the Partfies would be at iberty to terminate this contract by serving a notice of three (3) Months well
in advance or alternately compensating the other party by an amount equal to the average of three (3)
Months bdfing,

However, “Medicare™ has the sole right to terminate this Agreement by providing 3 written notice to
“Generator”, if the "Generator” fails to make the payment within a time frame of 3 months from the date
on which they became =0 payabie.

in the case of the temuination of the Agreement by virtue of appiicabilily of above ciause, the security

m:mmpﬁmme'wmmmmmmpm@meuWMm
of the “Medicare™.

Ak -
Lotk

(Authorized Signatory-Medicare”) (Authorized Signatory)
Mr. Chandra Mani Kumar Mr/Mrs/Ms 05, KA LY TAAr L i
e Ensmsia Vg A
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Axis Bank

Transfer Details

Transaction ID

T2504011743117630808703

Debited from

@ XXXXXX7205
UTR: 957534611143
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Wetx www apamiats com, CIN: L748990L1 99SPLCDAS388

/" uame of the Party : CARE PATHOLOGY

/' [nvoice Code : C004260456

1. Trumrds"rw'mWWarnmmrehmhrndmmummmdmmwum.wm
[hmikmtlaipahabs,mm*ormmasm.mwm‘we'am'or'ur‘rumuDr.LaIPamLabsLm\itad.

2. You and we (collectivety referred as “Parties”) entered in a Memorandum of Understanding/Agreement/Addendum/Extension (“Original MOU"), which has
expired for Pickup Point arangement and intend to extend the term of Original MOU vide this Renewal Agreement (“Renewal Agreement”).

3. The effective date of this Renewal Agreement shal be the date of expiry of Onginal MOU (“Effective Date”).
4 mpmwammmdmm,mmmmmEﬁmemmmm,mwmﬂwmmiﬂmﬂmmm

5. Notwithstanding anything contained in the Original MOU, either Party shall have the right to terminate this Original MOU without cause, by providing a prior
written notice of 30 (Thirty) days o the other Party.

6. Notwﬁtmammanythmmmnednm&wdm.hmﬂmwmmeasmmmmﬂmk

T. Wemmeﬁgm.atanyﬁme.mmodifyianaru-ueiistdm&nnmagmedmbecarﬁed.

8. Exmﬂaaupresdyrmo?ﬁedinthiamwmmmmdm&iﬂmMOUshaIremahurunod'rﬂedandiniuﬂhmau\doﬂed.
9. mwwmwmwmwmmmmummmmmmm.

10. Mydisptmaris'mg'mmhMGMMlemMMMjmdmmmmdei‘Ind'ﬁ_

1. mwmimmanirnogralpaﬂuﬂheOﬁg‘u'laimuandshalltogemorwimmmmuou.mmmmletsummdmg
bﬁwmuwmnm%mmmﬁwsubjwmm.

12 lnmmdammmnmmdmwwwmommmou.memafmsﬂanewalwmmtsnan prevail with respect
to the subject matter contained herein.

13 ThisRMAgrwmminnth&naluredmmhmw&wmwsmmmmmlnMWAﬂmtahﬂ
have the meanings as set forth in the Original MOU.

14. Byeuwmgmismnewalagrwmnt,wumrdkmywmmﬂameor@naluougndmemandomdmmsmnﬁomdmerdn.

15. You also agree and confirm that you have received all the invoices
ANNEXURE A
Obligations of the Parties

1. You shall:

L mmmwreummmqmmawmmmmmmmmmmumemm
handover to our representative who shall come for sample collection;

i mehaiﬂ't&samploimagﬂtyismaimahedaspuﬂ'msampiemlocﬁmmarmdpmvidadbyusbefmmesameishandsduvermwrrepmsenisﬁve;

ii. be responsible 1o collect the samples from the customers,

iv. employ a qualified, trained and certified phiebotomist HSSC certified, who should be either CMLT/DMLT/BMLT for collection and handling of sampies;

v. ensure that it shall in no way do anything to prejudice prescribed standards of quality which can impact our reputation;

Wi be responsible Lo report the information regarding the notifiable diseases to the appropriate and designated authority on regular and timely basis and as per

the format specified by the Cancerned Authority. It is further agreed that you shall provide confirmation to us regarding intimation of the notifiable disease lo the
concemed authonty on a periodical basis as may be requested by us;

vil. ensure nol to share its user id and other credentials as provided by us to downioad reports with any third party without prior consent from our end. We shall not
be liable in casa where the test results as shared by us is subsequently being altered/tempered by you and your employees.

Wi, submit all the documents mentioned herein-below within 15 (Fifteen) days of signing of this Renewal Agreement:
o identity and Address proof (Photocopy of Pan Card);
# Incase of company Memorandum of Association and Articles of Association + Board Resolution;

g or unexpected, client is advised to contact the Customer Care immediately for possible remedal action.
011-4988-5050, Fax: +91-11-2788-2134, E-mail: msmﬂrer.care@lalpathl:bs.com




e Confideatal it

Pt Pathlabs 84 & RS

of Partnership firm - Copy of Partnership Deed; and
.. Regd. Office: Dr Lal PathLabs Lid, Block-E, Sector-18, Rohini, New Delhi-110085
ghet document. Web: www.lalpathlads.com, CIN: L74697DL1995PLC0O65388

2 w.uﬂl:

|, amange 10 collect the samples from You and send it to the closest Lab, or any other center as it may deem fit, only when they are accompanied with duly filled-in
Test Requisition Form' of each patient/ customer either filled manually or electronically;

ji, process the patient/customer samples at its own expense which includes diagnostic & pathology te
them electronically,

sting, generating reports, getting reports signed and sending

provide reports in accordance with the turnaround time (TAT) as per company policy;

iv. comply with all applicable laws in relation to the provision of Services. We shall also obtain and maintain all consents, permits and authorizations necessary or
desirable under the applicable laws in connection with the execution and performance of its obligations under the Original MOU/Renewal Agreement;

v. share the Price list as and when asked by you,

vi. We may at its own discretion assign a credit to you of such amount and for such period as it may deem fit. We also raserve the right to discount or reduce such

limit anytime without any notice at its own discretion; and

vil. We reserva the right, at any time, to modify/alter the list of tests & prices agreed 1o be carried and to stop accepting samples for any tests sent by you or
deactivate the code including but not limited to, in the event of early termination of the Original Agreement/Renewal Agreement or expiry of the Original MOU by
efflux of time. Notwithstanding anything contained herein, we may at any time stop accepting samples from you without assigning any reason thereof including
but not limited to breachiviolation of its obligations by you under the Original MOU/Renewal Agreement.

UBHARATH _m‘l = )
S=Haryana,

Phone=81a02a 1 S 1 cdd 827 5026806

ning or unexpected, client is advised to contact the Customer Care immediatel i i i
) . y for possible remedial action.
[:011-4988-5050, Fax: +91-11-2788-2134, E-mail: customer.care@lalpathlabs.com
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E-mail :-nagarparishadsaharsa@gmail.com
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